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(2) A copy each of Nohfication
Nos, G.SR 388(E) and 380(E)
(Hind: and Englsh versions) pub-
lisheq 1n Gazette of India dated
the 22nd June, 1978, regarding
1ssue of 7—VYear National Rural
Development Bonds |[Placed 1n
Library See No LT-4578/79 ]

ASSENT TO BILLS

SECRETARY Su, I lay on the
Table following three Bills passed by
the Houses of Parliament during the
last scssion and assented to since a
rcport was last made to the Huuse
n the 18th may, 1979 —

(1) The Additional Dulies of
Excise  (Goods of Special
Importance)} Amendment Bill
1979

(2) The Union Duties of Excise
(Dastribution) Ball, 1979

(3) The Goa Daman and Duu
Appropriation (Second Vote
on Account) Bill, 1979

2 Sir T ‘alo lay on the Table
coples, duly authenticated by the
Secrctary-General of Rajya Sabha,
of the following six Bills passed by
the Houses of Parhament during the
last session and assented to since a
report was last made to the House
on the 18th May, 1979 —

(1) The Estate Duty (Distribu-
tion) Amendment Bill, 18979

(2) The Salary, Allowances and
. Pension of Members of Par-

lLiament (Amendment) Bill,
1979
(3) The Kosangas Company

(Acqusition of Undertaking)
Bill, 1979

(4) The Parel Investments and
Trading Private Limited and
Domestic Gas Private Limit-
ed (Taking Over of Manage-
ment) Bill, 1879

(5) The Inter-State  Migrant
Workmen  (Regulation of
Employment and Conditions
of Services) Bill 1979

(6) The Haryana and Uttar Pra-
desh (Alteration of Bounder-
1es) Bill, 1979

1207 hrs

MOTION OF NO-CONFIDENCE IN
THE COUNCIL OF MINISTERS

MR SPEAKER I have to inform
the House that I have received a No-
tice of Motion of No-Confidence 1n
the Council of Ministers under rule
198 from Shr1 ¥ B Chavan The

notice as shghtly edited reads as fol-
lows

“This House expresses its want
of confidence in the Counal of
Ministers

May I request those Members who
are n favour of leave being granted
to this Motion to rise 1n theur places?

Several hon Members rose i thewr
seats

MR SPEAKER The required
number 1s there Therefore the lease
1y granted May I ask the Govern-
ment as to when this motion mught
be taken up?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA) It ean
be taken up at any tume Perhaps,
it may be put for tomorrow and the
number of hours may be fixed

SHRI YESHWANTRAO CHAVAN
(Satara) It mav he taken up tomorrow
or next week, I have no objection

SHRI RAVINDRA VARMA: Butl
we would like to complete the discus-
sion and voting on this motion 1n
this week iteslf,
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SHRI M. N. GOVINDAN NAIR:
(Trivandrum): After all, now 1t is
mainly for you and the Government
side to decide whether discussion
should be teken up. But I have to
point that wlhien a No-Confidence Mo-
tion is accepted, the discussion should
stait as early as possible and no Gov-
ernment with any sense of honour
would like to postpone it.

MR SPEAKER: We are only consi-
dering the convenicnce,

SHRI M. N. GOVINDAN NAIR:
Generally it is uplo you and the Gov-
ernment to decide whetha you can
hace the discussion after a week.

MR. SPEAKER' I amn fixing un the
time Tor tomorrow.

ot wirem At (WgTT) 0 T
wer, FACYT A AfFT W 7 oA
T oA ¥ OAM A

WeyR AWATY ¢ WA q0d A TA A J
Aqr, A1 A T FOT

of T arvgw (T ) 0 mew
"grg L L (I OTT) L.

MR. SPEAKER May 1 animim you
that I would like to meet the lcaders
ol the parhies and proug il ot
330 pm. doday so that we may ux
up the time and other matiers?

THE PRIME MINISTER (SHRI
MORARJI DESAI): Sir, T may tell
you that it can start right now.

PROF. P. 'G MAVALANKAR:
(Gandhinagar): Sir, on a point of
order You have just now recad out
the motion of no-confidence in the
Council of Ministers, as given notice
of by Shri Y. B Chavan The requir-
ed number of Members got up and 1t
was agreed that the House will dis-
cuss 1t. If you see the past practice in
this matter, the hon. Prime Minister
has himself gone on record that when
ever a no-confidence motion has been
admitted, no time should be wasted
between the admission of the motion
and its discussion.

.

MR. SPEAKER:
provides for ten days.

The rule itself

PROF. P. G. MAVALANKAR: You
were saying that at 3,30 p.m. you will
meet the leaders of varivus groups.

What are you going to dis:uss—aliot-
ment of 15 or 20 hours?

MR SPEAKFR-
provides for 1i,

The rule 1tself

PROF I G. MAVALANKAR:
Trere 15 no wule for discussion bet-
ween Jeaders of various groups about
o nn-confidence motion.

MR SPEAKER: Only for fining of
the time.

PROF, P. G. MAVALANKAL: Do
not leave 1t 1n the party leadei-. That
is not the practice. . iInterrieptions)
You are creatimg a new practice

MR SPEAKER: I am ~leclly
going by the rules The rules provide
for that . (Inferruptions)

s} T AeEm ;AR AT O A2 §
fr oo 2w 7 ¥ o owfw rrra’fz TN AR
LW HEEIFESLE ) A AT A T v am
S0 gUEET 7E AW | SufAn TE a7 {TREwA &
fem mwg a3 wm o wgw fafawer 4 @A
A Farrrir ¢ wams

MRt SPEAKEH 1 am nol posiponing
the discussion Nething of that sort
1 nizs b 1t up o tomorrow

SIRi RAJ NARAIN- It ean be dis-
russed withm fen days.

SHRI r VENKATASUBBAIAH
(Nandyaly- Wnat 15 the mecting tox?

MR SPEAKER For fixing the time.
It wall Le taken up tomorrow.

SHRI SHYAMNANDAN MISHRA
(Begusara1): Sir, 1 am rismg on a
point of order. Twice it has happened,
during the last sessien and again today,
that the Chair has been put in a very
awkward situation. The Chair will re-
call that during the last session it had
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‘fixed in the Business Advisory Com-
mittee the discussion an a No-Confi-
dence Motion on Saturday. The
Prime Minister, with great alacrity,
came and said that he wanted the
metion to be taken up here and now,
at that time, when the Chair had al*
ready told the House that the discus-
sion will take place on Saturday. Again
today, when the Government was in a
state of extreme indecision, and the
Minister of Parliamentary Affairs said
that the discussion could be taken up
tomorrow cr the day after, and the
Chair. ... (Interruptions) Please wait;
this is the mismanagement of the party,
which has led up to this situation.. Sir,
the Minister of Parliamentary Affairs
told you that the motion could be
taken up tomerrow or the day after.

MR SPEAKER: Any time, even
tomorrow.

SHRI SHYAMNANDAN MISHRA:
But he mentioned tomorrow, Please
look at the record. Then the Chair said
that the Chair would hold a meeting
of the leaders cf various groups.

MR. SPEAKER: You have not under-
stood me. You are misquoting me. I
said: the discussion. will start tomorrow
for 'the arrangement of other matters
I will meet the leaders of groups.

SHRI SHYAMNANDAN MISHRA:
Am I misquoting you? I am not.

MR. SPEAKER: You are, Please see
the record. What I said was that the
No-Confidence Motion would be taken
up tomorrow.

SHRI SHYAMNANDAN MISHRA:
I was going te proceed to say what

you have said. But you stopped me
in the middle.

MR. SPEAKER: Nobody could stop
you. g

SHRI SHYAMNANDAN MISHREA:
*The Chair could not speak untruth
because it has g#==, sad4ig above it.

MR. SPEAKER: I suppose it is for
everybody; not only for me but for
everybody.

political crists in Mizoram (CA)

SHRI SHYAMNANDAN MISHRAY
So, you in your wisdom had told the
House that you would call a meeting
of the leaders of the opposition, of
various parties and groups here, o
decide about the time, the hours for
discussion and So on, In the meantime,
again the hen. Prime Minister comes:
and says that the motion could be taken
up here and now. That places the
Chair, again for the second time, in an
extremely awkward situation. That
should not happen again. That is
what I have to say.

MR. SPEAKER: This is no point of
order. I have made it clear that the
metion would be taken up tomorrow.

SHRI MORARJI DESAI: May I say
I would not have got up and said it?
But the Leader of the CPI said that it
must be taken up immediately. I said:
I have no objection, it can be done
now. I am not interested in keeping
this Government in office if there is a
No-Confidence Mection. So, let it one
decided qulckly

MR. SPEAKER: 1 have already fixed
it up for tomorrow. I must give notice
to the other party people to get ready.
So far as time and other matters are
concerned, I am meeting the leaders of
parties and groups at 3.30 p.m. today.

——y

12.12 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED SERIOUs POLITICAL CRISIS IN
MizoramM AND GOVERNMENT'S DECISION
TO BAN Mi1zo NATIONAL FroNT

SHRI VAYALAR RAVI (Chirayinkil):
I call the attention of the Minister of
Home Affairs to the reported serious
political crisis developing in Mijzoram
and the decision of the Government fo

"ban Mizo National Frent and arrest its

leaders.
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